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In The' Central A 	Tribunal 
GUWAHATI BENCH GUWAHATI 

ORDER SHEET 	/ 
APPLICATION NO. 	 7 	OF 199 
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• Dated 	: 	Order of the Tribunal 

i-498 	' 	Heard Mr..K.Sharma learned counsel 

apparing on behalf of the applicant 

and also Mr.S.Ali learned r.C.G.S.C# 

for the resj)ondeflts. 

Applicat.ion is admitted. Mr..K. 

Sharma prays for an interim order. He 

hasa drawn my attention to the letter 
dated 9/10-12-96 regarding the allega- / 

tidn against the department that the • _ _ 

aplicant has not been transferred in  

spIte of his long stay. In the 4aid  

order it is mentioned as follows:- 
"The other ASD Shri Khagen Mehtaa d 

(sic) alleged to have put in a 
longer stay is left with nearly 
three years' service to retire and 
as per norms, officers lett with 
only about three years service are 
generally not disturbed." 

Mr.Sharma submits that this being 

the position the present order of 

contd/- 
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NOtes of the Regi stry 	 Order of the Tribunal 

7-4-98 transfer is only forh an oblique purpose 

• and this was doné at the behest of some 

other interested persons.Mr.Sharma has 

also drawn my attention to the transfer 
actajned in its 

policy of All India RacucManualAt 

page 317 of that manual Clause-21 reads 

as fol1ows: 

"Member of staff, who are within 
the three years of readhing the 
age of superannuation will be 
posted at their home town, not 
be shifted therefrom. If it 
becomes necessary to post them 
elsewhere, offorts will be made 

• to shift them to or near their 
home town to the ext en1 possib1e' 

In view of the above Mr. 3harma, 

submits that thdithpuned ôrder is " 

contrary to the provision of the trans- 

fer policy of the All India adiè and 

to their own stand, as mentioned above. 

Heard Mr.S.Ali learned Sr.C.G.S.C. 

• 	 However, he has no instruction in this 

• 	 matter. But he does not dispute the 

• - 	 provision of the Transfer Policy quoted 

above. He also does not dispute of the 

earlier stand. 

.•.• 	 In view of the above the order of 

• 	 : 	- 	transfer Annexure 2 so far the applicant 

1V 	 is concerned shall remain suspeIe.. 

• 	until further order. However, •iibey' 

• •. 	 is given to the respondents to move 
2 ee_ 	T 	 I  

• 	 / 	 this Lrlbunal for mod ication cancella- 

• 	 tion or alteration of the interim order, 

• This matter be listed on 8-5-98 

• ••, 	 for filing of written staternant 
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8-5-8 	Learned counsel Mr.BkSh rrna apa 

F 	 ring on behalf of the applicant submit 
I 	 that the. impugned order dated 7-4-98 has 

?. 	 since been•carxcei.led. Mr5.Ali, learned 

5rC.G.S.Co also confiri 	the same 
I 

In view of the, above the application is 

become infructous. 
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